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Present::

Heard Mr K.D. Chetri, learned
'}~ counsel for the applicant. Mr A.K.
-4 -Chaudhuri, -learned counsel for thke

Hon'ble ,Justice Shri G.

Sivarajan, Vice-Chairman

respondents requests for time to file
reply. Post on 16.3.2005.

Bt

L VidewChairman

‘Heard counsel for the’ parties.
Arguments cenc luded. Judgment delivered
in cpen Court, kept..in. sppnra.t.%‘sheets .
The application is disposed. of in terms
of the order. a

Issue copy of the main order to the
counsel for the parties urgently.. ﬁ

a2

... Vice<=Chairman

-t




CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH.

N Original Application No. 325 of 2004 and
P 340 of 2004,

Date of Order : This the 15™ Day of March, 2005,

THE HON’BLE MR JUSTICE G.SIVARAJAN, VICE CHAIRMAN

0.A No. 3252004

Dr. Ram Shankar Rawat

S/0 S. Rawat

Senior Medical Officer (CHS)
40 Assam Rifles

Clo-99 AP.O.

By Advocates Mr. K.D. Chetri, Mr. B. Das.
« Versus -

1. Union of India,
represented by the Secretary
to the Govt. of India,
Ministry of Health & Family
Welfare Department
New Delhi.

2. The Secretary to the Govt. of India
Ministry of Home Affairs,
Govt. of India, New Delhi.

3. '_Ihe Director General of Assam Rifles
Shillong.

4, The Commandant
- 40 Assam Rifles
Clo-99APO.

S. The Commandant
24 Assam Rifles,
Co-99 AP.O.

... Respondents
Mr. AK. Chaudhuri, Addl. C.GS.C.

0.A. No. 340/2004

Dr. Suman Biswas
S/o Late C.Biswas
Senior Medical Officer (CHS)

... Applicant -
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N 0.A.315/2001, a'ﬂlschedulle of transfer of CHS doctors from Assam Rifles in order
v of th;eiy seniority i‘h Assam Rifles has been prepared in the light of the extant rules

- and circulars issued by the Ministry of Health and Family Welfare. This seniotity

list 'was prehpareda' under rosferv system and the applicants’ case for transfer to the

‘ fplace of the1r choxce can be considered only in the year 2005.

-3 I have heard Sri K. D Chetri, leqmed counsel! for the applicants and Sri A.

o -K (}mudhun leamed Addl C.G.S.C for the respondents. The leamed standmg

cqunsel has placeud before me a semqnty lit and submits that transfers under the

extant niles and circulars can be made strictly in accordance with the seniority list

| and that the applicants’ case will be considered during this year. In view of the fact
‘i"t'.haxf.aslper seniority list of doctors they are entitled for transfer to a place of their
vc'hbi:ge as per circular issued by the Ministry of Health and Family Welfare, there
.gémio_t be any doubt that the transfer can be made only as per seniority list. The

| 'le‘amdd counsel for the applicants has no case to the contra. However, the leamed

" counsel for the applicants submits that the applicant in O.A.325/2004 is

‘ ';undergqing treatment for renal failure in the Christian Medical College at Vellore
" and -th'é Medical ‘Board which examined the applicant has also certified to that
: 'effect The leamed counsel submits that a special consideration is reqmred in the
fi_;case of thlS appllcant for a choice statnon postmg to enable him to pursue his
treatment at Medxcal College, Vellore for the serious ailment. Learned Addl.
C G S C did not raise ‘any serxous objectmn for giving " cons1deratxon to the
'gqncéngd applicant. In the circumstances both these applications are disposed of
, _ﬁ'iﬁh'-a'.ldifection to the concerned respondentg to consider the case of the»appliévants
| gmctly in acco_rdan.ce, with the seniority list prepared and circulated and give them
trénéf;er to their place of choice as provided in the Rules whicﬁ even according to

Vo .the respondents c?n be done in the year 2005. However, as already noted in the
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o TR |
IN THE CENTRAL ADMINIS’ILRATWE?"RREIMNAL

GUWAHATI BENCH : GUWAHATI
(An application under Section — 19 of the Administrative Tribunal Act, 1985y’

OA No-.... 390, .....12004

Title of the Case

Dr. Suman Biswas
..... tereensescesessApplicant.

-versus-

Union of India & Ors.
ceccesssensrens ...Respondents.

List of dates and synopsis of the case

Date Synopsis of particulars in the application

' 11.01.1997 — Advertisement, Published on Employment News, for the post of

Medical Officers under the Assam Rifles, Ministry of Health &
Family Welfare, Department of Health, Central Health Service.
ANNEXURE - (I)[Page No. - 18 |

ooooooooooooooooooo

/ 10.06.1999 - Applicant joined at 30™ Assam Rifle .

(

B "«—a..._.,-/‘

.................. ANNEXURE - (H)[Page No.- 19 -22 ]
14.12.1983 - Government of India Ministry of Finance, Department of Expenditure
issued Office Memorandum. In terms of the said O.M. the Central
Government civilian employees who are saddled with All India
Transfer liability are entitled to choice station posting after serving for

fixed tenure in the N.E. Region.

ooooooooooooooooooo

ANNEXURE- (IIT)[Page No. - 23 |

22.07.1998 -Government of India Ministty of Finance, Department of

Expenditure issued Office Memorandum
.................. ANNEXURE- (IV)[Page No. — 25|

A : . :
11.08.2001 — Applicant submitted representation to the competent authority for

posting on Compassionate ground.
ANNEXURE- (V)[Pag3 No. - 27]

04.06.2002 —Applicant submitted representation, for consideration of the

representation dated-11.08.01. v
ANNEXURE- (VD)[Page No. - 28]

oooooooooooooooo

19.09.2002 — Applicant submitted representation, for Choice of posting.
ANNEXURE- (VII)[Page No.-29 |

31.12.2002 — Applicant submitted representation, for choice of posting.
ANNEXURE- (VIII){Page No. — 34 |

~ 05.03.2003 - Apphcant submitted representation, for ch01ce of posting.
\ ................ ANNEXURE- (IX)[Page No. - 38 |



| 29.07.2004 - Applicant submitted representation, for choice of posting.
ANNEXURE- (X)[Page No. - 43 |

oooooooooooooooo

25.12.2003 — Medical report of the applicant’ mother.
ANNEXURE - (XI)[Page No. — 47 ]

----------------

19.06.2004 — Medical report of the applicant’ mother.
ANNEXURE- (XII)[Page No. - 48 ]

oooooooooooooooo

»

25.10.2004 — Medical Certificate of the applicant’s mother.
ANNEXURE- (XIIT)[Page No. - 49 |

29 09.2000 — Transfer order of some of the Medical Officer who were Junior to the

applicant and joint subsequently in Assam Rifle.
ANNEXURE- (XIV)[Page No. - 50 ]

07.04.2003 — The representation submitted by the applicant was forwarded to the

\/ competent authority by the Deputy Director (Medical)
' ANNEXURE- (XV)[Page No. - 51 ]

12.07.2001 - Judgment / Order passed by the Central Administrative Tribunal,

Guwahati Bench, Guwahati, in O.A. No.- 253 of 2001.
ANNEXURE- (XVI)[Page No. - 52 |

..................

01.05.2002 - Judgment / Order passed by the Central Administrative Tribunal,

Guwahati Bench, Guwahati, in O.A. No- 341 of 2001
ANNEXURE- (XVII)[Page No. — 54 ]



RELIEF (S) SOUGHT FOR

The applicant humbly prays that Lordships be pleased to grant following
relief (s)

1. That the Respondeht No. — 1 be directed to issued order of transfer
and posting in respect of the applicant either at C.G.H., Kolkata,
R.O.H, Kolkata & Dept. of P & T, Kolkata in the light of the
office Memorandum dated — 14 / 12 / 1983 issued by the Ministry
of Fipance, Department of Expenditure to the choice of posting of

the applicant with immediate effect.
2. Cost of the application.

3. Any other relief / relief’s to which the applicant is entitles to under
the facts and circumstances of the case and as may be deemed fit

and proper by the Hon’ble Tribunal.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

(An application under Section — 19 of the Administrative Tribunal Act, 1985)

Title of the Case OA No-. =7 Y ... /2004

Dr. Suman Biswas

e, Applicant.
-versus-
Union of India & Ors.
.................. Respondents.
INDEX
Sl No._ Particulars Date Page
Y
1) Petition———————===———=————————————— - —————— 1-16
2) Verification———-—-—=——=—-———————————————————————————— 17
3) Annexure — (I) — Advertisement————-—— —=—=—- 17/01 /97-—-———— 18
4) Annexure — (II) — Appointment Letter———-—-———=—————===———- 19
5) Annexure — (II) — Office Memorandum—---- -14/12/8---——--- 23
6) Annexure — (IV) — Office Memorandum----- ~-22/07/98—————-- 25
7) Annexure — (V) — Representation dated—- —- 1/08/01-———-- 27
8) Annexure — (VI) — Representation dated—- —-- 04 /06 /02----- 28
9) Annexure — (VII) — Representation dated————- 19/09/02-———- 29
10) Annexure — (VIII) - Representation dated—---31 /12 / 02----- 34
11) Annexure — (IX) - Representation dated———-—- 05/03/03----38
12) Annexure — (X) — Representation dated————=- 29 07/ 04--—-——- 43
13) Annexure — (XI) - Medical Report-—====-=---- 25/ 12 03--—---- 47
14) Annexure — (XII) — Medical Report-—-====-= 19/ 06/04--—---- 48
15) Annexure — (XIII) — Medical Certificate———= -25 10 / 04-—=-—~ 49
16) Annexure — (XIV) — Transfer Order——-—----- 29/09/00-——-- 50
17) Annexure — (XV) — Forwarding letter-———--- 07/ 04/ 02-—-———~ 51
18) Annexure — (XVI) = Judgment & Order—--—-- 12/07/01-~----- 52
 19) Annexure — (XVII) — Judgment & Order——--- 01/05/02 -———--- 54
Date :
Filed by —

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI
g
(An application under Section — 19 of the Administrative Tribunal N
Act, 1985) =
BETWEEN
Dr. Suman Biswas, age about —. 385, years,
S/o — Late C. Biswas. ,
Senior Medical Officer (CHS),
11™ Assam Rifles,
Clo-99 APO.
.................. Applicant.
-VERSUS-

1. The Union of India,
Represented by the Secretary
To the Govt. of India,
Ministry of Health & Family
Welfare Department
New Delhi.

2. The Secretary to the Govt. of India,
Ministry of Home Affairs,
Government of India New Delhi.

3. The Director General of Assam Rifles,
Ministry of Home Affairs,
Assam Rifles,

Shillong,



4. The Deputy Director (Admn.),

Assam Rifles,
Shillong.
.................. Respondents.
'DETAILS OF APPLICATION
1. PARTICULARS OF ORDER(S) AGAINST WHICH THE
APPLICATION IS MADE: -

This application is made praying for direction upon the
Respondents for posting of the applicant in any of his choice station
namely:- CGHS, Kolkata, ROH, Kolkata & Dept. of P & T, Kolkata in
terms of Office Memoranda No.- 20014 /3 /83 —B . 10 dated — 14/ 12/
83 issued by the Government of India, Ministry of Finance, New Delhi
and also in terms of the O.M. dated — 01/ 12/ 88 and 22 /07 / 88.

2. JURISDICTION OF THE TRIBUNAL: -

The applicant declares that the subject matter of the instant

application is well with in the Jurisdiction of this Tribunal.

3. LIMITATION: -
The applicant further declares that the application is with in

Administrative Tribunal Act 1985.

4. FACTS OF THE CASE -

4.1  That the applicant is a citizen of India and as such he is entitle to
all the right and the privileges guaranteed under the Article — 14 /
18 /19 / 210f the Constitution of India.

42 That the applicant has by way of this application made a
grievances against the action on the part of the Respondent in not

considering his representation for transfer to his choice station on

;%

~
A

the period of Limitation prescribed under Section 21 of the i
g

¥



completion of his tenure in North Eastern Region: That as per the
advisement dated — 17 / 01 / 1997 of U.P.S.C. published on
Employment News invite application under Ref. No. F1 / 334 /
95 R-I for post of Forty-fowr Medical Officer under the Assam
Rifles, Ministry of Health & Family Welfare, Department of
Health, Central Health Service, through U.P.S.C. your applicant
has applied for the post of Medical Officer and has qualified for
the post of Medical Officer under Central Health Service. That the
applicant had joined in Assam Rifles on dated- 10 / 06 / 1999 as
per appointment Letter dated — 27 / 05 / 1998 attached with 30™
Assam Rifle from 10 / 06 / 1999 till 25 / 02 / 2001 and
subsequently the applicant had to move to 32" Assam Rifle on
dated — 26 / 02 / 2001 to 29 / 04 / 04 and to 11™ Assam Rifle on
dated — 30 / 04 / 04 till date and on dated — 21 / 06 / 04 vide order
No.- A.32012 / 4 / 03-CHS.II the applicant was promoted to the
post of Senior Medical Officer. That the applicant who 1s the only
son and have lost his father in the year 1984 and only earning
member of the family to look after his age old mother suffering

from congenital Heart Disease and has also suffered from

. Subacute intestinal obstruction in the recent past due to which the

applicant has for convenient posting within the Assam Rifle has
submitted representation on dated — 11 / 08 / 2001 and 04 / 06 /
2002 respectively to the authority concern but the same was not
considered. He is entitled to transfer out of this region and be
posted at his choice place of posting. As such having failed to
wake any response from the Respondents the applicant has by way
of this application come before this Hon’ble Tribunal seeking
redressal of his grievances. '
Photo copy of the Advertisement dated -
17/01/97 and the appointment letter are
annexed herewith and marked with
ANNEXURE - (I) & (II) [Page No.-
18 to 22 |.




4.3

That the applicant states that the Government of India, Ministry of
Finance Department of Expenditure has granted certain
improvement and facilities to the Central Government Civilian
Employees who are posted at North Eastern Region vide Office
Memorandum No. - 20014 /3 /83 —E . IV Dated — 14 / 12/ 1983
issued by the Government of India, Ministry of Finance,
Department of Expenditure. In terms of the aforesaid office
Memorandum the Central Government Civilian Employees who
are saddled with All India Transfer Liability are entitle to choice
station posting in the North Eastern Region. In accordance with
the office Memorandum dated — 14 / 12 / 1983 issued by the
Ministry of Finance the Central Government Civilian Employees
who has rendered more than 10 (ten) years service is entitled to
choice station posting on completion of 2 (twa) years of fixed
tenure in the North Eastern Region and those Central Government
employees whose length of service is less then 10 (ten) years are
entitle to choice station posting on completion of 3 (three) years in
North Eastern Region. The present applicant has already
completed 6 (six) years approx. of tenure in North Eastern Region.
Under the Director General of Assam Rifles Ministry of Home
Affairs, therefore the applicant is entitled to be posted at his
choice station posting on completion of his tenure service in the
North Eastern Region. The relevant portion of the Office
Memorandum dated — 14 / 12 / 1983 issued by the Ministry of
Fmnance, Department of Expenditure is reproduce below.
“Subject :  Allowances and facilities for Civilian Employees
of the Central Government serving in the States and Union
Territories of North Eastern Region improvements thereof.” ‘
The need foe attracting and retaining the services of
competent officers for service in the North Eastern Region
comprising the States of Assam, Meghalaya, Manipur, Nagaland,
Tripura and the Union Territories of the Arunachal Pradesh and

Mizoram has been engaging the attention of the Government for

v Smwm3



(1)

4

some time. The Government had appointed a Committee under the
Chairmanship of Secretary, Department of Personal and
Administrative iReforms, to review the exiting allowances and
facilities to the various categories of Civilian Central Government
Employees serving in this region and to suggest suitable
improvements the recommendations of the Committee have been
carefully considered by the Government and the President is now

pleased to decide as follows....

TENURE OF POSTING / DEPUTATION :-

There will be a fixed tenure of posting of 3 years at a time for
officers with service of 10 years or less and of 2 years at a time for
officers with more than 10 years of service. Periods of leave,
training etc in excess of 15 days per will be excluded in counting
the tenure period of 2 / 3 years. Officers, on completion of the
fixed tenure of service mentioned above, may be considered for
posting to a station of their choice as far as possible. The tenure of
deputation of the Central Government employees to the States /
Union Territories of the North Eastern Region will generally be
for 3 (three) years which can be extended in exceptional cases in
exigencies of Public service as well as when the employees
concerned 1s prepared to stay long time. The admissible
deputation allowance will also continue to be paid during the
period of deputation so extended.

Therefore, in terms of the office Memorandum issued by
the Government of India the applicant is entitled to be repatriated
on completion of his fixed tenure. The office Memorandum was
issued with the object to attract and retain the Central Government
Civilian Officers having All India Transfer hability for rendering
service in the North Eastern Region. Therefore, this special
incentive is granted by the Government for the Central
Government Employees who have completed their fixed tenure

posting 1is entitled to get the fruits of the office Memorandum



44

10 \%

issued by the Government of India had also issued a revised Order

in the recent past in this regard vide office Memorandum date — 22

/ 07 / 98 on the same terms and conditions as laid down in the

O.M. dated — 14 / 12 / 1983 issued by the Ministry of Finance
Department of expenditure New Delhi.
Photo copy of the O.M. dated-14.12.1983
(extract) and copy of the OM. dated-
22.07.1998 (extract) are annexed herewith and
marked with ANNEXURE - (III) & (1V)
[PageNo.- X2 & 25 .

That the applicant has on dated — 11 / 08 / 2001 and 04 / 05 / 2002
has submitted representation through proper channel for posting
on compassionate ground for posting to such unit of Assam Rifle
which 1s preferably close to specialty hospital namely AC & A
range — Jorhat, 31 AR-Lokhra, DGAR-Shillong, 1CC-Laikore,
AR Hospital-Happy valley, 2MGAR-Silchar so that he can keep
his age old mother with him suffering from congenital Heart
Disease and has also suffered from Subacute intestinal obstruction
in the recent past. But the Respondent Authority did not consider
the representation. That the applicant has again on completion of
the tenure fixed as per the above noted Office Memorandum made
a formal request for his transfer vide his representation dated —31/
12 /2002, 05 / 03 / 2003 & 29 / 07 / 2004 on compassionate
ground, inter- alia stated that he is need of said transfer as his age
old mother suffering from congenital Heart Disease and has also
suffered from Subacute intestinal obstruction and the applicant is
the only son to look after his age old widow mother. The said

application was sent to the Secretary to the Government of India,

Ministry of Health & Family welfare and which was forwarded to

the Ministry of Health & Family welfare vide HQ DGAR, Silliong
Hr. No. — 1. 14015 / Pers. —BS /99 / M — 1 dated — 0-7 / 04 /2003

by the Respondent No. — 3 under recommendation of Respondent

Dr. Suman— Biswss



4.5

4.6

11 \%

No. — 4. Be it to be mention here that vide representation dated —

31/ 12 /2002, 05 / 03 /2003 & 29 / 07 / 2004 the applicant had

specified his choice station —

(1) C.G.H.S. Kolkata,

(i) R.O.H. Kolkata,

(iti) Dept. of P & T, Kolkata

(iv) Any C.G.H.S. posting in Kolkata or West Bengal.
A photo copy of the representation dated -11 /
08 / 2001 & 04 / 05 / 2002 along with
representation dated — 19 / 09 / 2002, 31/ 12/
2002, 05 / 03 / 2003 & 29 / 07 / 2004 for
choice of posting is annexed herewith and
marked as ANNEXURE — (V). (VI), (VID),
(VIID), (IX) & (X) [Page No.- 27 o 43 ]

That your applicant most respectfully states that the applicant is
the only son to support his age old mother suffering from
congenital Heart Disease and has also suffered from Subacute
intestinal obstruction in the recent past and is in continues
supervision treatment under Advanced Medical & Research
Institution, Calcutta from dated 05 / 05 / 1999 on ward.
A photo copy of the Medical Summery reports
arc annexed herewith and marked as
ANNEXURE - (XT), (XII), & (XIII) [Page
No.- 47 o ad ]

That the applicant begs to state that the Medical Officer
who have been posted from outside the north Eastern Region
subsequently have been transferred from D.G.A R. Assam Rifle to
their respective choice station. A few names of those Medical
Officer who are junior to the applicant and joint subsequently after
joining the present applicant in the North Eastern Region are

shown below —



4.7

4.8

12 A

(i)  Dr. (Mrs) A. Dutta, CMO,
(i)  Dr. Arvid Kumar, M.O.
Vide Order dated — 29 / 09 / 2000.
Therefore, against the present applicant the Respondent shows a
hostile discrimination in the matter of transfer and posting to his
choice station as such the same is violative of Article — 14 and 16
of the Constitution of India. Therefore, the Hon’ble Tribunal be
pleased to direct the Respondent to consider the transfer and
posting of the applicant as he has completed his fixed tenure
posting in North Eastern Region since dated — 10 / 06 / 1999 and
has offered service in various. Afete. .@Assam Rifle.
A photo copy of the Transfer order dated — 29 /
09 / 2000 is annexed herewith and marked as
ANNEXURE- (XIV) [Page No.- S50 ]

That the applicant in spite of repeated representation for
consideration of the Choices of posting have been less drawn
attention by the Respondent Authorities and reason for which is
best known to them. Even the family problem face by the
applicant due to ill health of his age-old widow mother had prayed
that he be transferred to his choice stations. Be it be mention here
that till date inspite of the facts that a policy exists for
consideration of cases of persons for transfer out of North Eastern
Region who have completed more than 3 (three) years of service,
the case of the applicant who has completed more then 5 years of
service work in the hard terrain of the North Eastern Region has

not been considered.

That the applicant begs to state that his representation which was
duly forwarded by the Officer of the Director General Assam
Rifles to the under Secretary, Government of India, Ministry of
Health and Family welfare (CHS-I), Nirman Bhawan, New Delhi,

and same was received and forwarded for consideration, on

=

Dy




4.9

4.10

13 : WP

physical arrival of relief vide office Memo No. — 1. 14015 / Pers.
—~BS /99 /M- 1 dated 07 / 04 / 2003, respectively, but no action
was initiated by the Respondent No. — 1 till date, no proper'action
was taken for transfer.
A copy of the forwarding letter is annexed
herewith and marked as ANNEXURE — (XV)
[Page No.- S1 |

That the applicant begs to state that there are large numbers of
Medical Officers working under the Ministry of Health and
Family Welfare in different regions of the Country, therefore it is
obligatory on the part of the Administration to implement the
office Memorandum dated — 14 / 12 / 1983 strictly in the Letter
and sprit by posting other Medical officer of other regions on
rotation basis to enable the officers who are serving in the North
Eastern region on fixed tenure basis under the Director General of
Assam Rifles who are posted by the Ministry of Health and
Family Welfare other wise it would be violative of Article — 14 of
the Constitution of India. Although the applicant was under
special requitement for Assam Rifles yet he is entitle to be
benefits extended .under the said policy with regard to tenure

posting and the d\benefits extended to similarly situated persons.

That the applicant begs to sate that in similarly situated cases, this
Hon’ble Tribunal had been kind enough to pass Order earlier
directing the same respondents to transfer those applicants to the
place of their choice in terms O.M dated — 14 / 12 / 1983 of the
Govt. of India. Such Order was passed in O.A No.-253 of 2001
vide Order dated — 12 / 07 / 2001 and in O.A. No.-341 of 2001
vide Order dated — 01 / 05/ 2001. |

| Photocopy of the Judgment / Order dated - are

annexed herewith and marked as
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ANNEXURE - (XVI) & (XVII) [Page No. -
S22 rae S4 ]

4.11 That this application is made bonafide and for the ends of Justice.

5.

5.1

5.2

5.3

54

5.5

5.6

GROUNDS FOR RELIEF WITH LEGAL PROVISION:-

For that the applicant completed 5 (six) years approx. service in

Assam Rifles in the post connected with Defence of India in the

North Eastern Region.

For that the applicant is over due date to repatriation to Central
Health Service Organization under the Ministry of Health and

Family Welfare, Government of India.

For that the applicant already served in hard areas of North
Sikkim, Mizoram, Nagaland and Tripura and had rendered more
than 5 years of field service and therefore he is entitled to be

posted to his choice station on transfer from Assam Rifles.

For that the applicant has since his joining the Assam Rifles way
back 1999 and condition of the applicants age old widow mother
suffering from congenital Heart Disease and has also suffered
from Subacute intestinal obstruction in the recent past he is
entitled to be transferred posted at his choice place of posting.

For that the Authorities have not considered the representations of
the applicant.

For that the applicant has acquired legal right for immediate
transfer after completion of hard and difficult service of 5 (five)
years approx. in North Eastern Region in terms of the order of

Ministry dated 14 /12 / 1983.

D . Stvvwan %bm



6.

7.

8.1

8.2

8.3

8.4

15 a

DETAILS OF REMEDIES EXHAUSTED: -
That the applicant states that he has no other alternative and

efficacious remedy than to file this application before this Hon’ble
Tribunal representations through proper channel were submitted

by the Respondents.

MATTER NOT PREVIOUSELY FILED OR PENDING WITH

IN ANYOTHER COURT / TRIBUNAAL:-
That the applicant further declares that he not filed any

application, Writ petition or Suit regarding the matter in respect of
which this application has been made before any court or any
other authority of any other Bench of the Tribunal nor such

application, Writ ﬁetition or Suit is pending before any of them.

RELIEF SOUGHT FOR :-

Under the facts and circumstances stated in Para.-4 above, the

applicant prays for the following relief’s —

That the Respondent No. — 1 be directed to issued order of transfer
and posting in respect of the applicant in the right of the office
Memorandum dated — 14 / 12 / 1983 issued by the Ministry of
Finance, Department of Expenditure to the choice of posting of

the applicant with immediate effect
Cost of the application.

Any other relief / relief’s to which the applicant is entitles to under
the facts and circumstances of the case and as may be deemed fit

and proper by the Hon’ble Tribunal.

INTERIM ORDER PRAYED FOR: -
Pending disposal of this application, an observation be made that

pendency of this application shall not be a bar for the Respondents

“RBowan

Dr. S



8.5

9.1

16 4

to issue transfer and posting order in respect of the applicant in
terms of option submitted to the Authorities on dated — 31 / 12/
2002, 05 /03 /2003 & 29 /07 /2004.

That this application is made bonafide and has been filed through

Advocate.

PARTICULARS OF THE POSTAL ORDER: -
(i) OP.No.- 22 OnitF [ F6

(i) Date of issue — 22412/ 04.

(i11) Issue from —

(iv) Payable G.P.O. Guwahati.

List of Enclosures -

As stated in the Index.

S’V\’Vv\_&m_ (gifsl,u'b/)

D,
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VERIFICATION

I, Dr. Suman Biswas , aged about - 3 § , Son of Late C.
Biswas, Presently working as Senior Medical Office (CHS) at 11"

Assam Rifle, C/O 99 AAPO do hereby solemnly affirm and st@a’tec;l tlllg

statement made in Paragraphs No.-

0y

=187 Zare matter of records;md Paragraphs No. -
g %723/_4’71 L& 47 htp Stob&S

are true to my knowledge and those made
in paragraphs No. - o) e & s

are my humble submission and

relief sought for which I believe the information to be true. The annexure

are true copy of the Originals.

I sign this verification on this day of ZﬁDecember, 2004, at
Guwahati.
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1. (Rel.No.F.1/434
TOR (COOPERAT
MENT  OF

COOPEHATION,
CULTURE, The
candidates. QUA
TIAL : (i) Master's

ance in the field

DESIRABLE : pj
from a radognised |

supply,
agricultural prog

: others, Monitoring

honand liaison with
Corpoaralion, Natio
Federation and oth
Al present at New
anywherein India/g
public service,

ADMINISTRATIVE

IN THE DEFENCE
VELOPMENT 0

perienceinasupery

+ ABLE : (i} Diploma
. ment  or

tions/Departments.

RGAN
TRY OF DEFENCE, Ofithe five'vosts, one
post each is reserved for ST & GBCs can-
1 didates. QUALIFICATI
*{i) Degree of 2 recog
“ equivalent. (i) Six years’ administrative ex-

Industrial
. fecognised institution, (i) Experience in
ScienIi(ic/ln_duslrial/]’echnlcal

qg,\wexoga (T) (49 -

Employment News 11 - 17Januaw'1997

IRy

/96.R:11) ONE DIREC-
ON) IN THE DEPART-
AGRICULTURE &

MINISTRY-OF AGRI.
post visfraser\'/ed.!or Sc
LIFICATIONS : ESSEN.

degrea of a recognised

University or equivalent, (ii) 8 Years' experi-
of Co-operative/Credit in a
Gowt. or Cooperative/Craiit Organisation,

ploma in. Cooperation

nstitution or equivalent,”
DUTIES : Formulation, of policies, plans
and programmes of caopearative develop-
ment in general and Cooperative m
and processing of agricultural

storage and inputs and ot

arketing
produce,
her allied

rammes-.in  particular.,
_.Examination of plans
“lating to cooperalion

Govls., Cooparative

and programmos re-
faceived from State
Organisations angd
and raview of the pro-

gress of the cooperative-*developmenl ’
sehemos/iprogramma

s in closo coordina-
variois Coniral Dopaxt-

s, National Cooporativo Dovelopment

nal Level Cooperative
er Organisdtions, HQ :

Dethi but liable 1o serve

broadin

ety

the exigency of

2. (Ret.No.F.1/367/96.R-VI) FIVE SENIOR

OFFICERS, GRADE-|
RESEARCH AND DE.
ISATION, MINIS.

ONS : ESSENTIAL:
nised University or

isory capacityina Goy-

; &mnment, Semi-Government Organisation
" or Commereial concern

of repute, DESIR-
in Personnel Marnage-
Ralation from™ a

- Organisa-
DUTIES : To assist the

Director of the concerned-L.ab/HQ in the

- atthe HQ. To
- ‘administrative

coord
functi

:3.(Ref.No.F.1/191/9

oxpoerience
preferably in
Stock Companies or

e

lationin a Go
the Administ
1956. DESIRABLE :

of Oflicial Liquidator
the Companias Act,
g

Attend to any other L
the Department.
Benefit of added y

"Rules, is applicable

| TANT DIRECTO

SEARCH) IN THE
FOOD PROCUREM
TION, MINISTR

" TIONS : ESSENTIA

«. Entomology/Plant

islry from a recognised

walant. OR Master's
wth specialisation in
ttology/Bio-Chemist
"Jriversity or equiva
L‘i.l:?. ity or equi

sadministrative managementof t

‘ence. DUTIES : To ad
Law matiers and cther
process Court Cases. To

he Lab/Dte,
inate and suparvise all
ons of the Lab, viz, Re-

cruitment, Promotion, Posting, pay fixation,
seniority, leave etc. To ‘liaise ‘with the -
HQ"Labon all administrative activities,

6 R-Il) ONE JOINT. DI-

. RECTOR(LEGAL)/OFFIC!AL-‘UQUIDA’TOR

GRADE-I/REGISTRAR
- GRADE-, MINISTRY OF :ANANCE, DE.
1. PARTMENT OF com
“| GRADE-, LEGAL BRANCH OF
COMPANY LAW SERVICE~
TIONS : ESSENTIAL : (i) Attorney of Bom-
bayrCaicutia High Count or Degrea in Law of
a fecognised Universty, (i} About:12 years'
as Nlomey/l.gzgal « practitioner

malters connected, with Join

OF,.GOMPANIES,

PANY:AFFAIRS,
CENTRAL

QUALIFICA-

with 12 years' experi-

ence of Administering Company Law Legis-
vi. Department connectad with
ralion of the Companies Act,

Administrative Experi-
isaion -Company
Lagal Issues. To
performthe duties
under the provisions of
1956. To perform the

uties of Registrar of Companies under the
_provisions of the Companies‘Act;11956. To

egalwork entrusted by

OTHER | BENEFIT -
8d years of sarvice' as ad-
Missible under Rule 30 ofPOCS(Rensioh)‘

lothe postrsyi ¢

4. (Ref.No.F.1/506/96. R-ll) ONE ASSIs-
R (STORAGE  AND RE-

DEPARTMENT OF
ENT AND DISTRIBU-

Y OF FOODJQUALIFICA.”

L : (i) Mdst¥'s degroe
Patholagy/Bia-Chem-
Univétsity'or equi-
degree in Agriculture
EnlomolégyPiant Pa-
ty from &*racégnised
lent. OR‘Master's de-

R

4 s

WY

b
it
3

of experience in teaching/research/exten-
sion work, including aspects related 1o Stor-
age & Preservation of Foodgrains. DUTIES:
To work under the
of the Head of office
gional Head of SG

of the Central Unit/Re-
C.To undertiake Sutvey

of existing storage conditions at diﬂerem.'_
handling of foodgrains in the pro-

lavels of
ject. To implement publicity

programme en- .
visaged

under the project. To implement
the training programme under the project
including preparation of syliabus making
arrangement for training and post training
eyziuation for award of Certificates, , .
E,,s./ (Rof.No.F.1/334/95.R-l) FORTY-FOUR
MEDICAL OFFICERS UNDER THE
ASSAM RIFLES, MINISTRY OF HEALTH
&FAMILY WELFARE, DEPARTMENT OF
HEALTH, CENTRAL HEALTH SERVICE.
Ol the forty-four posts, seven posts are
fesarvad for SC, thrao POSts are resarvod

lor ST and twolve Posts are rosorved for -

OBCs candigates, - QUALIFICATIONS .-
ESSENTIAL (i} A recognised medical .
qualification inclyded in the First or the Sec-
ond Schedule or Part'il of the Third Sche-
dule (Otherthan Licentiate qualifications) to
the Indian Medical Council Act, 1956. Hol-
ders of educationat qualifications included
in pan ll of the Third Schedule should also
fullil the conditions stipulated in sib-section
(3) of Section 13 of the IMC Act; 1958. (ii)
Completion of compuisory rotating intern-
ship. DUTIES ; All duties altached to the
post of Medical Officer, Such other duties

as may be assigned- from lime 1o time.

NOTE : COMMISSION MAY HOLD A
SCREENING TEST IF CONSIDERED
NECESSARY, IMPORTANT . (i) The
Screening test,. if considered necessary,
‘willbé held at the following centres
DABAD, ALLAHABAD, BANGALORE,
BHOPAL, BOMBAY, CALCUTTA, CuT-
TACK, DELHI,. DISPUR(GUWAHATI};
HYDERABAD, JAIPUR, MADRAS, NAG

PUR, PATNA, SHILLONG, SHIMLA, SR.
NAGAR, TRIVANDRUM, - LUCKNOW, -

JAMMU, CHANDIGARH, PANAJKGOA), -
PORT BLAIR, GANGTOK, ‘AGARTALA,
RAIPUR: Subject to change depending on.
the circumstance
Union Public Service Commission. (ii) The
Centrachosen {only one) mustbae indicated
Clearly in the Application Form. No sub-
‘sequent request for change in Centres will
be entertained, (ili) The syllabus and date
for the test would be announced later-if
necessary. (iv) Candidates are also- re-
quested to submit two
their photographs {sizebemsx 7 cms) (not
relurnable) alongwith their applications for
the tasl, which may be hald. (v) Travelling -
and other expenses for appedring for the
wrilten test will have to be borne by the
candidatesthemsaelves. HQ :Assam Rifles,
ANY OTHER CONDITIONS : (a) Private
practice of any kind whatsoever shalinotbe
allowed including any consultation and la-
boratory praciice. {b) The candidates sa-
lected will, if so fequired, be liable 10 serve
in any Dofence Service, or pust connected
with the Defence of India for 2 pariod of not
lessthan 4 years including the period spent
on lraining, if any, provided that (a) he/she
will not be required to serve as aforesaid
alter the expiry of 10 years from the date of .
appoir tment (b) he/she will not ordinatily be
78quired 10 serve as aforesaid afler attain-

Ing the age of 45 years. OTHER BENEFIT! -

Same as in ltem No. 3 above. SPECIAL
, CONCESSION: (a) Special Duty Allow-
‘.ance : 12:1/2% of the basic pay subject 10

maximum of Rs.1000;-, {b) Special Com-

pensatory (Remote Locality) Allowance : at
the prescribed rales, (c) Rent free family
accommodalion il available - otherwise
single  accommodation it - Officers

Mess/Club. (d) Payment Ralion af Central

Police Organisation (CPO) Rates and (e)
.CSD Canieen facilities,
6. (Ref.No.F.1/500/96.
.TURER" (ELECTRICAL

IN THE DiR

— .

V) ONE LEC-
ENGINEERING)
ECTORATE OF TRAINING

E’Fiﬁﬁﬁ?zvmvsm bt

. «@w'v e
INVITES APPLICATIONS FQ

gret in Zoblog_y/Bolény'Wilh specialisation'-_—.
in Enlomology/Plgant Pathology from a rec-
ognised University or equivalent. (i} 3years .

guidance and control-

“ applicalion forms. The

- scale). | :

:AHME- *

s at the discretion of thg *

identical copies of .

" 11.11.,1978. (This

CE

2
G PO

LLOWIN

AND -TECHNICAL'
- ERNMENT " OF N

R THEFO
.EDUCA"[ION,"‘GOV-
ATIONAL 'CAPITAL"
TERRITORY OF DELHI.. QUALIFICA.
TIONS : ESSENTIAL : Bachelor's Degree
in Elecirical Engina_ering,frechnology'lrom
a recognised University or equivalent. DE-
SIRABLE : (i} Gualified in-an All India
Examination-such as GATE, (i) Master's
degree in Electrical Engineering/Technol-
ogy from a recognisr.4 University or equi-

valent.” DUTIES '; Teaching and Allind
Duties. HQ : DehiNew Dathi,
NOTE: ' '

1. Candidates are requestad fo apply in the

format published along with this advertise- .

he Commission for

Y are also requested
10 go through carefully the details of posts
andinsttuctions published below before ap-
plying.” | ’

2. NATURE OF POSTS : All posts belong
lo General Central Service except othar
wise menlionod, R

*(a) Posts alS.Nos,1,2,3 &S are parmanont,
(b) Posts at S.Nos.4 & 6 are permanent but
appaintment will be made on temporary

:basis. .

ment and NOT write to

3. PAY SCALES ~&.CI:ASSIFICATION HY
. (Figures in brackets at the'end of the pa,

scales indicate ‘th
cluding CCA

e total emoluments ex-
& HRA at the minimum of :ha
*(3) “Rs.3700-125-4700-150-5000 ..

10,105) Group' ‘A’, Gazetted for posis at
S:Nos.1.&3.(The Postat S.No.3 Is group
'A') - A B

A e

(b) Rs.3000-1 00-3500:1 254500(35._8470)
Group ‘A’ Gazetted for posts at"S.No. 2,
(c) 'Rs.2209~75-2800-58-]00-4000' plus
NPA of Rs. 600 for pay below Rs.3000/-,
Rs.850 for pay between Rs.3000 but below
Rs.3700 and Rs.950 for pay of Rs.3700
and above (Rs.6800) Group ‘A’ for posts at
S.Nos. . . K . .

o PRI
(d) Rs.2200-75-2800-EB~100-4000‘
(Rs.6238) Group ‘A i3az0tled for posts at
SNos3i&6. "

‘4. AGE LIMIT AS ON 36-1-1997 ..

(a) Not excesading 55 years for post at

"SNo1- o
(b) Not exceeding 45-years for post al
S.No.3 . T

{c) Not exceeding 40 yea}s for posts at
S.No.2 ’

. {d) Not exceeding 35"years for, posts -af
-S.Nosa&e . . v ;

(e) Not exceeding 30 .years for posts at.
No.§ ' ¢

N.B. The age indicated égéinél post at -

S.No.1 is relaxed age limit for SC/ST can-
didates. The age limit shown against posts
at other S.Nos. are normal.age limits and
only in thesa cases age is RELAXABLE
FOR Scrs
YEARS AND FOR OBC -UPTO THREE
YEARS.'AGE IS ALSO RELAXABLE FOn
GOVT. SERVANTS UPTO FIVE YEARS.
For age concession applicable to other ca-
tegories, please see relovant paras of tho
Instructions to Candidates balow,

* 5. PROBATION : All persons selected wiil

be appointed on probation as per rules,
6. HEADQUARTERS : At places specifi-
cally stated against certain nosls, other
wise anywhere in India or abroad,
- 7. PROMOTION ; Three are prospects of
“promotion io next higher posts wherever
the recruitment rules provide for the same,
8. For medical posts, qualifications granted
in U.K. shall bs racognised medical qualif;-
cations only when
shall be applicable {o.
both EQ(}) & EQ(i). . - - v
INSTRUCTIONS AND ADDITIONAL IN-
FORMATION TG CANDIGATES FOR RE-

" CRUITMENT BY SELECTION

1: CITIZENSHIP! -

A Candidate mus! b eithér:-

{a) acitizen of india, or.,

(b) a subject of Nepal, or

{c) a subject of Bhutan, or

(d) a Tibetan refugee who came over lo

(Hs.

T CANDIDATES UPTO FIVE,

" THIS IS IMPORTANT

granted on or before-
for the purpose in the ‘app
and get it cancelled by the Ceuntaer Clerkof ™4

STS:

. .. . N
‘India before. 15t January,.1962 with the 4
" intenitjon olmermanently setlling in India, or.” .

(e) a persan_of Indian origin who has

. migrated lrom Pakistan, Burma, SriLanka ..

I3

or East African countries of Kenya, Unanda -!
and the United Republic of Tanzania
(formerly  Tanganyika and Zanzibajr) N
Zambia, Malavi, Zaire and Ethiopia

or/lrom Vietnam with the mlenﬂor’rof‘u

permanently settling in India,

Provided that a candidate belonging to ca-
legories (b), (c) (d) and (e) above shall be
a person in whose favour a certificate of
eligibility has been granted by the Govern-
ment. :

NOTE: Tho application of a candidate in

_whose case a oertificate of eligibility is

necessary, may be considerad by the Com.
mission and, if recommended for appoint-
ment, the candidatn may . also pe
provisionally appointed subject to the
nhecassary certificate baing grantad in hig
lavour by the Governmant.

2. AGE LIMITS:.The age fimit for various

"posts have been given in the advartise- -

ment. For certain age concessions ad-
missible to various calegories please go
through instruction No. §. .

3. MINIMUM EDUCATIONAL QUALIFI-
CATIONS: All applicants must fulfi the es-
Sential requirements of the post and othar
.conditions stipulated in the adveatisement,

. They are advised to satisfy themselvas be-

fore applying that they possess at least the

- essential qualifications laid down for vari»

Ous posts. No enquiry asking lnr advice as
to eligibility will be entertained. The pres-
cribed essential qualifications are the minic
mum and the mere possassion of the same
does not entitie candidates 1o be called for
interview., '

2

)

2
) |

§ 7y

. e ¥
3.1 Where the-number of applications rg. *f+% ., |

caived in reponse 10 an advertisement ig
large” and it will. not be convenient or
Possible for tha Commiss on 1o interview s
the candidates, the Com

able limit on the tasis of either
qualifications and experionce higher than
the minimum prescribed in the advertise-
ment or on the basis pf experience higher*
than the minimum prescrised in the adver-
lisement or on the basis of experiencs in
the relevant fisid, or by ho.ding a screaning
lest. The candidate stould, therelore,
mention alf the qualifications and experk +
ence in the relevant fisld over ang above..
the minimum qualitications, and should at.
dach attestadssefl- certified copies of the
Certiticates in suppont thereof. -

4. APPLICATION FEE;

(a) Candidates muyst pay tha prascribed foe

through crossed Postal Order(s) or Centrat®,

-

Recruitment Fee Stamp foi Rs. 10/-,
(P) No fee for SC & ST candidates. Physi.
¢ ly handicapped candid:.:es applying for
group ‘B {Non-Gazetted) nosts arg also-
axampted from payment of {oa subject 1o
submission of prescribed madical "ot
cate, - ;

(c) Postal Orders should be crassed and
marked payable to the Secretary, Unlon
Publle Service Commissian at the New
Delhi Post Offica. - N

(d) Candidates can purchase the Centrat
Recruitment Fee Stamp in the denomina®*
tion of-Rs; 10,00 available
Oftice and selected Departm
olfices and affix it in the spa

ental Sub-post.
(e ear-marked--
'-cation format-

the post office with the date stamp in such
a manner that the impression of cancella-

tion stamp pantiaily overflows on the appli- ¢

cation form itself taking care that the
impression musi be clear aad distinc! to
“lacilitate the identitication 0. the date of
issue and issuing post office. '
(e) Candidates applying from oulside India
should deposit the prescribed feo at the

-1, Continved

mission may ra'™. {7, J!
. .sirictthe number of candiclates to a reason-

in Head Post,

gt

e

(N
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T Oy

s thn Cantpay

i

Wwill he admissible Accordina
“Tovernrent .,
v Yon-oracticina allow

Ances is admissihble ~ccordina to ~rdeps/
onations of the move

rnm2nt, issned frorm time to time,

“aiy The cficers will

be Temuired to contribute commulsorilv to
Loy 3,1, ™gnA in Accords

_ nece With the rules in force €rom time to
Vi,

{vii}nww/jpé is

reuire® to contribute towards qentral ~ovt,
lovee's arour In“ur=nece Trhame, 1980 at such rates as may he
Crarerihed hy o the Sovernment according to rules,

.
MLAE) mhe

TNointmant carries with it

th~ liahilitv tn serye in
0" India or outsice, '

R AT T
LX) The officers 5PA11l, i€ S0 reauired, he liable to serve in
CoTerec service ar "Ost connecteAd with the Defence of India for a

iod 0f mot less than 4 vears including the peciod spent on
“rinine it Any, provided -

. .

g5 he officer Shall not be r

equired to ferve as 2fores~ig

CFEer AN svpiry of ten Y2ars from the date of apnointment,

o The officer shall rot ordinzrily be remyired to serve
Afores~id after #ht2ining the age of 45 vears.

reafrding the marital status in the ‘enclosead

RV be sent to this Ministry immediately.

i/ 06 anrointmen-
‘!’{‘f\f‘v

Ll faclaration

Ce RO e

-

the officer will be recuired to take an oath
HLhEee to the Constitution of Tndia or mAk= 2 solemn
T Rien to thet effect o the prescribed proforma.

Vem e ——

CORLT LU vy preme s LLO™ ™ s

medianl srAyyte Annointed o the post of Medical Qifficer
cnior MsAient OFficer or Chief Madica) Officer incliding ~hief
retasl Officer {‘.Ion--funétional"‘Séleéti“on”‘crade)"fOl‘"WhiCh'bosses*‘*»
raaonited POSt~nraduate aqualification is not essential,
LB atuen guar apd “hove the pay admissible in the relevant
Ui, Bogt -Graduste Allowsnce oer month ~s per welevaont orders/
trouenions, for possession recognised Post Graduate Aivloma(s)
HeSt GrnAuste Deqree resvectively specified in’ CHZ Rules, 1996,
T i the Indian vaedjcal Council et, 1956 (102 of 1956). The
onEree shnll he pay?ble onlv at:the rate of the allowance
‘suihle for &S SPSSing recoonised Pos* sraduate. Degree to an
LO=r Who nossesz hoth recognissgd Post Grofuate Deqree and
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ANNEXURE - (III)
[Extract]
No. 20014/2/83/e.iv
Government of India

Ministry of finance.

New Delhi, the 14™ Dec’83.
OFFICE MEMORANDUM

“Subject : Allowances and facilities for Civilian employees of the
Central Government serving in the States and Union Territories of North
Eastern Region — improvements thereof.’

The need for alteration and retaining the services of competent officers
for service in the North Eastern Region comprising the States of Assam,
Meghalaya, Nagaland, Tripura and the Union Territories of Arunachal
Pradesh and Mizoram has been engaging the attention of the
Government of some time. The Government had appointed a committee
under the chairmanships of Secretary, Deptt. of Personal and
Administrative reform, to review the existing allowances and facilities
admissible to various categories of civiian Central Government
employees serving in this region and to suggest suitable improvements,
ﬂae recommendations of the committee have been carefully considered

by the Government and the President is now pleased to decide as follows

i)  Tenure of posting / deputation:

There will be fixed tenure of posting of 3 years at a time with service of
10 years and less and of 2 years of service at a time for officers with
more than 10 years of service, periods of leaves, training etc, in excess
of 15 days per year will be excluded in counting the tenure period of 2/3
years. Officers on completion of the fixed tenure of service mention
above may be considered for posting to a station of their choice as far as
possible. The period of deputation of the Central Government employees
to the State/ Union territories of the North Eastern region will generally

be for 3 years which will be extended in exceptional cases in exigencies



(24) | Q

of public service as well as when the employees concerned is prepared to
stay longer. The admissible deputation allowance will also continue to

be paid during the period of deputation so extended”.

Sd/- S.C. Mahalik
Joint Secretary to the Government of

India.
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ANNEXURE - (1V)
[Extract]
F.No. 11(2)/97-E .11 (B)
Government of India
Ministry of finance.
Department of Expenditure
New Delhi dated July 22, 1998.
OFFICE MEMORANDUM

Subject Allowances and facilities for civilian employees of the
Central Government serving in the States and Union Territories of North
Eastern Region and in the Andaman & Nicobar and Lakshadweep
Groups of Island-recommendations of the Fifth Central Pay
Commission. '

With a view to attracting and retaining competent officers for service mn
North-Eastern Region, comprising the territories of Arunachal Pradesh,
Assam, Manipur, Meghalaya, Mizoram, Nagaland and Tripura orders
were issued in this Ministry’s O.M. No. 20014/3/83-E.IV dated
December, 14™ 1983 extending certain allowances and other facilities to
the Civilian Central Government employees serving in this region. In
terms of paragraph 2 thereof, these orders other than those contained in
paragraph 1 (iv) ibid were also apply mutandis to the Civilian Central
Government employees posted to the Andaman & Nicobar Island. These
were further extended to the Central Government employees posted to
the Lakshadweep Islands in this Ministry’s O.M. of even number dated
March 30% | 1984. the allowances and facilities were further liberalized
in this Mimister’s O.M. No. 20014/16/86/E.IV/E.1l (B) dated December
1, 1988 and were also extended to the Central Government employees
posted to the North Eastern Council when station in the North Eastern
Region.

2. The fifth

recommendations suggesting further improvement in the allowances and

Central Pay commission have made certamn

facilities admissible to the Central Government employees including
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(26)

officers of the All India Services, posted in Sikkim. The
recommendation of the Commission have been considered by the
Government and the President is now pleased to decide as follows:

(1)  Tenure of Posting/Deputation:

The provisions in regard to tenures of posting/deputation in this
Ministry’s OM. No. 20014/3/83-E.IV dated December 14, 1983 read
with O.M. No. 2004/16/86-EIV/E.II(B) dated December 1, 1988, shall
continue to be applicable.

(i) Weight age for Central Deputations/Training Abroad and special
Mention in Confidential Records

the provisions contained in this Ministry’s O.M. No. 20014/3/83-E.IV
dated December 14,1983, read with O.M. No.20014/16/86-F-IV/E.1I(B)
dated December 1, 1988, shall continue to be applicable.

Sd/- (N. SUNDER RAJAN)

Joint Secretary to the Government of India.



. - - SEN e i et et semas——— . a &
e et St o S a = g N - ¢ = a —

o ANNEXURL (V)
<o (=2 ) N B
¥

Y ‘

]

The Deputy Direztor

S Lranch

Directorate cieneral Assan Rifles
Haillony - 14

{ Yrough peoper chaandd)

Db APPLICATION FOR POSTING ON CONMPASSIONATE GROUND

s,

Myscll, the undursioned, is currently ¢mploved with 32 Assam Rilles as Medic,i
Olficer (Ceniral flealth Service)

Biing the only issuc and having lost my father in the vear 1984, |
0 foek after mv mother staving in Caleutta { my residence) all

1)

am the only oye
alone. Morcover, she s a patie,
Congenila] Heart Discase aad has also sulfered from Subacute intestinal obstruction in the
reaent past. With advincing age she is getting more and moie feeble.

As such, T have ever been willing to have ray mother staying w

50 sinee (e Hime ['joined the Assam Rifles ( Jun 1999 ).

: With most respect Ivoant to dravw your attention on thic following subject of my posting,
‘ ifh me but coulgt

My present wint being new raising s un

able o provide me proper acconumodatiy g
as applicable fo CHS Officers. '

!

Through this communication, carnestly request you to kindly post me 10 such yn
vt of Assam Rifles which is well established acconumodation wise, well connected by roac}")’
Aurouts and preferably close 1o specialty hospitals (namely AC & A range — Jorhat, 31 Al;- =
Lelhea, DGAR - Shillong, 1 CC - Laikore, AR Hospitat - Happy valley, 2 MGAR - Silch_:;’u' { :
vk o that T ean keep my mother with me. . ’

Failing this, | would pray for posting to the Battalion in Norih Sikkim which is
i clase (o my place.

e

Ihope and believe that you will cansider my case with sympathy and oblige me.
- Ishall remain grateful to you forever for this aet of favour.
Thankirg you in anticipation, :
Yours faithfully,

o

[.»f
. [ DR. SUMAN BISW.AS
"~ MO (CHS)

, - Emply. No. 003568
Dag 144 A»U' 2001 32 Assam Rifles |

Place : 32 AL

CIO 99 ATO) /
' Y AN

ok

- 11cs RBEOMMENDATION BY COMDT
32 ;g:}?;{*&;’:"éi'ﬁi@de(l/ Not Recoinmentied
37 Ass il RIIWD '
ik 2001 . 4
1 - : Col II K Ahfuwalia
' E Comdt
Place : 32 AR } o 32 Assam Rifles

ClOyuy AP

. Certified To B.eh. ‘
| «Lm.-c“("\b (A
C e Copy

cale) “ ‘



ANNEXURE (*V})

From Dr Suman Biswas . ; S
Medical Officer (CHS) € : "
32 Assam Rifles ' 02*
C/0O 99 APO

To Mahanideshalaya Assam Rifles
Dircctorate General Assam Rifles
(MS Branch)
Shillong - 11

(Through Proper Channel)

APPLICATION _FOR__POSTING/TEMPORARY J
ATTACHMENT ON COMPASSIONATE GROUND |

Sir,

This is further to my applicationno. nil dated 11% Aug 2001 on the above mendoned

subject. (which could not be realised due to want of vacancies vide DGAR Sig No A
1584 dt 15 Nov 2001) . '

Kindly be informed that my problems (as mentioned in the previous applization)
have aggravated further more and compelled me to write to your good self for : |
the second time ‘

I shall be much obliged if you could consider the matter with priority and fa‘.}'(éur me -

- with an early action.

b

Thanlking you in anticipation,

Yours faithfully,

/'r

Place : Field : " Or éuman Biswas)

Dated. :()[,JunZOOZ' . ‘ .

Encl: Photo copies of -
1) Original application for ready reference
2) Medical documents

Copy tu ;-
The Deputy Director
Medical Branch
DGAR

Shillong - 1]




G A o ein

. ‘ k- e C ST s
. ] h i)
o ' . ) , : '~
o (239 ANNEXURE ( v(i)
’f ) lli . \ l . )’ lf‘}' . 1 f 1'
k e . " [ ¢ SRy 3 IRV s - ..
LT Py T Smman Biswos , e ) o 9‘7 ;
Y : I\,.“):)lhk'.'l) OMcer ' 1)1 DQ“‘(;. Pod e g Dan)
. : Lential Acalth Service : N
‘j \ am ])l'! o A =
o C 0w AP
’I' .
’;, “ i]'(? : The SCC}'L’!.’.‘."'.\ to Govt ol Indja
i . : - .
o “L i BMrstrv-ol Health and Fanuly Weltare ) ‘
p dfl?i'.l ) ” Nirman Bhawan , o
e !EW n Mew Dethi 110011 ; o
.‘1,1 1 ‘ ! 1 :
i AR I L Lhrough proper channed - . s "
' i i‘ il
o Suby - APPLICATION FOR_CIIOICE POSTING .ON COMPAS- .
i i i SIONATE GROUND-REGARDING. |
. . o [
v * ‘a;| .o . | []
| . R | - Mty ul Health & Family \VC“JIL Memo No AL12025 ',ua/\)?. .
. | h ;f Crd Tdated 27 May, 1999, - : : % I
J I r ! ' } ;
t !"? : I 1 ! '- ’ li
| l “ﬂ!:' ) | o ! ;‘! ’
e , . |
. v y - g
S o Please tind herewith an anplication” for d‘otu. posting ')u.sc.ub,.‘d l;‘
o i ?!"'0.' nat (e, prafonma I ol Ministry cireufar No /\" ZOI 2( 1298 < CHS IH du o Uy
3 l\f\lrkl c“(/”l e respect ol the llnuuw‘md ' ¥ l i
| s 1 .
i3 ] ‘l 4'
: | An uxl\ achion 1§ requested nview ol the .ILIIILJIIU({\UI[) te :
| .’uiHM s ks ddeing : ! : ! '
- m s o~ i : g | o .! .
f ;‘ | . X . ’ .. o , ! \
: 1 Fhankg You, ‘ . Ny , . ‘
. - ; ‘
| ‘ﬁ ; | . o ' N ) jt b ' v
“ IJ' | : ! ' ! Iul | : I s o ; j
: - 0 Yours i’.',lithil‘ull_\x i L '; :
I » , ) b ’ ) p . ) |
' u : » T R
w o , | A oY, | } ]i;:
S0 T ke T 1
SRR F (I
1 LAY o b
D.'ulcfi_: '9 Sep 2002 |" S VIAN HSWAS ' ' ‘ 3
LI B . o : I .
T g IS 8
- . 1yt ' . i ‘ ? !,
' b 1’i:{ A2 assam Rifles : ! ‘.l. ? n :
‘ B\ OO 0y ADE | KT KL i
B f) )] ‘) | ‘1 ' b oo
"0 b‘\aw }l ,‘i,l '. . N 1 ‘E l : ‘ : ;‘. . |
&9 fh‘\_‘ag;_zj%lgi ol ;Kciths‘( tor pokiing in proforma,l. | . S 3 s
P , TR B )
;‘:5‘;‘.\23111 medic: zl*'do-.n’unculs } ‘. |
) ' 1. ! : Jl
'w‘:mt‘ ) . . . ‘! ‘.”‘ + ! 1f!}:'
C '&ni\",e cop\;subnﬁEtz_cc."il’n'\]earl\* actict vplc:.wi " 1
- \ '} : TN i "
. | i ' \ ! ! i i 1ok
i ! ! ! "! 1 41 ’ i K'
i o oL
\‘r [ X '! ' ‘ | “i ‘ ‘ t.‘ ‘ egi; v
P ' U
f B HE— '). .
) I ] !‘ .
; } ! ! ' . | ll H'
- T o
’ 1 I 1 ' ' }4[ ’
"y "SL{\‘ ’ il : l S
"': - i ‘ - —_— o PR, et st p
N T 1
Fiaoia \T ({"l";ﬂ i ”r 5” *




NSE

ANDE LR L

NOF

13

e

A

1t

e
5\."‘;

ng

T
- Sao L

OR ¢

5F

Y
.

)

e e sn b 1

.

nichion’ Reor

>

e
<

1N

L.

G
=
£
-
b
]
-
-
Ta ﬂ»\
3 &
..v ﬁU
i
.Nw lﬂﬂ\n
5 0
-+ Wl
.
- o
30
vz {3
ir
|
_
.Eyl.ljlll
ioLa -
P
U1

7]

“uo‘?
9 .9
LR Rt
Rl ]

——

:_

";
[

LR

_. : =
S W
) 4 ~
L | —
.l ~ ] - .
Xl .r\ u w—\_
\_ ool )
SNe 0 -
oo N
ST
(i )
Aen S '
¢ ! t {4
"n, r,n. 4y .n__
Vi) o
(V7N b ’
el l.o,,.“..lm TR _ ) )
< - N - -
P\ m~ .2_ (¥ .
@) cw _VJ M M .mL & (
Dees U e
e ._J.r.w\n\
T -, Ry RONTE
T 0 r\ < ,.T N -
S0 % we
oy .
Cotyp b R
s - .
7 ..w\ .l_* m' <4 ﬂ. ) B
R S A
AT ha DA
N A S & PN vyl AN
& .. u — A_ nfsﬁ.l ,h~ ‘ )
R4 Pl B - -
£ oneg o & oo J
Jllv .. CM ﬁ- \ p V
g D m._ ] v: ) oty
; § K ") ' -
wﬂ‘.cv O" u ; m ../J e hJ g
A Vg & U
~ U (O A ;
Y ng b g = |
s R R T
i ek IR B SRR
{ - . '
- fv [PAN J a~
_,v O To Y o U &
-4 ~_._. p ﬁb C .h., ’_ } 2
t \ ) A Q\ - .& M n—
- vl ¢ A T ¢ I O mi w o
o L0 ) o b e
Ul . ¢ ! .
N N (] S &
A ) T YRR w) B -
g : o \..u.._ ﬁ; Q \.:nn», . -@ 9
N R RN N
P . ! ) Sz
° ) .i-\., X =) g
~of W -
Q,nl., - O )
~1,. T N . "
J m.._.._ﬁ..N ,CM Loy
doaGier N )€
N AR SR
to .r: n’vnu R L
'.\/ﬁfm..,:../.n‘/_hn@_
. r;-.,u " N T T e e ——
.cn\ lh: t .\// T -
~|. I8} .Q M_N
o ¢ 1 '
- n_.«.ﬁ/w a“_ Qv
- ,wd ~<
< N Cuc
S Gy
T w N CVV,
RTINS
LR N
A SR,
BN
.:. W.~ 'RW\M‘ . ' 4 -
L N i
PR
[ ‘ f..
J : o
ooV
J i
Lo
e
Ny
D Y ,.




a .' | C 2y ) | -(\;6

> Phono : 331- 0863/9923, 337-4247
RAWLE$VVQRA NURSING HOME J(PVT) LIMITED
; , P-155, C.1.T. SCHEME VIl M (ULTADANGA), CALCUTTA-700 054

_QSCHARGE SUMMARY CERTIFICATE

Admitted under 0, K- K. LA R 1 A Indoar Ragistration No 2 02 6

£ Nemo_ MRS . (huava_ _pis w«;% o ' ¢

] 00 W 3ND L gey N S Rol(gion___'{?-jm. T
Addrss . {7, KALI oy MAR . MAT VY MDAR, T

| mTosalue CALTIE rammeene. T
: Dato of Admission = 7, 5 Suvy e —eeeeeee .. D8te of Operation ) -
' Datoof Discharge _ & . wrvo - -
l Briof Clinical History ___

b ] { . o

! , et e e
‘ e e e
i INVESTIGATIONS — A NA  ALUlaL uz\\b |
f Blood . Uine ___ Stool

X+Rey Raport ___

E. C, G. 3oport_____

Yiopsy Maport

G TN A S ST W WS -y ey ywawromy:
et T Ay

Treatmsnt Oporation . . =

Rosult . Cured__. . lmp'°"°d-_;/___No Changes m[)ic:(;m‘ ‘N:*i“.—a‘

Advicy u. the timo of dischargo S RV O R o e g whm_“‘"‘“
Follavt Li~To attend O.P.D. T
: Sigaature of H.S./R.S. v -
° ‘? / = (‘, A\ 1) Signature Oﬁuperlntondonthlsiiing Surgeon
D ) « . .
NS
==

- /)y ﬂ.!.\..'!." .l'l'(l/ln
! | T QuNicr b orer
I dssam fley

-t~
O
2

$
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evarnicea Mediecare & Research Instity:
‘- R . i . )
N ...t A Joint Sector with Government of WeEst Bengal 0\
“\ i)
NME:  pi-s. ey v Loy NGE: w1 g
REFFERED ny: Do, IR P DATE s, gy
GG Ty O U O PNGE:s L.
i REPORT OF ECHDC&RDIOGRGN/CGLOUR DOPPLER STUDI £S .
! DEFARTMENT OF NON - INVASIVE CARDIOLOGY :
T e e e e i
’ ECHO SCREENING ‘
} ‘
i‘ DIMENSIONSG i
(Fiatn en in hier birac bt indicate (e normal sl U gy Lueea )
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o 45 ANNEXURE (A1)
N o )
From : Dr. Suman Biswas )

Medical Officer
Central Health Service
32 Assam Rifles

CI0 99 APO

To The Sceretary to Govt of India
Ministry of Health and Family Wclfalc
Nirman Bhawan =~

New Delhi — 110011
( Through proper channel)

sub APPLICATION FOR CHOICE POSTING ON
COMPASSIONATE GROUND REGARDING

RTU Ministry of Health & Family Welfare Memo No. A:12025/203/98-
CIIS I dated 27 Mayv, 1999.

?

Please find herewith an application for choice posting in prcscubqld
‘tormat (i.¢.. proforma 1 of Ministry circular No. A.22012/20/98-CHS 1l datqd %U

waarch, 2000) in respecl of the undersigned. This is further to dppllbdllOll§NJ{ nil
daied 19 Sep. 2002, B ' !

An early action is ruquested in view of the acute-hardship the undus} aned .
i3 facing. -

~

Thanking you.

5 ’-‘"7;' " Yours faithfully |
| //7”, ours iy, |
all 'v,’,j]{”': \ A . 4

' T O amaian (;\?):’\N".’I/J
‘! ,. Dated : 3} Dec 2002 | (DR, SUMAN BISWAS)
l Place : 32 Assam Rifles ) )
C/O 99 APO
Enelo : 1. Request for posting in proforma 1.

2. Photocopies of relevant medical documents.(03 Sheets).

Copy tadvance - Advance copy submitted for early action. please. -
k Certified Ta Be .
Troe C.wa.u(dd\lu\.u <) . .
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. Medical Offear, E (Refi- Miustn (from 10C-06-7 699 : . postiag -
. DOB - 1-07-1970, - memo Ne, 01 25-02-20C 1), Reasons - !
' General Caste. C ALLZ2025/203 08 i 5 {1y CGHS. Ko kate, ;
| CIIS I dated (n) 32 Assam Rifles [(1)  As the anby child. ned beiag able to ook after | 5
! 27 Moy, 7699 | (from 26-0Z-2001 Peldery, widowed  mother salfering  from; G1) RO Kol i
! | ] date). , ! congemtal  Hear: Discase and  alse Subacu.c
l t ! Uintestinal Obsirucuon ¢ Medical dost enclosed’. ! (iu, Dept. ot P& T.
: ) : Kolkaua.
f : P11 As request for convenient postiag within the
| ; , Assam Rifles could not b= granted to. (application |
| ) ‘ i Lin this regard subminted twice. on 11-08-2001 and
L e e 104-06-2002 respectively), Y ;
) S |
_ , :
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2% ANNEXURE (1% )

T Prrosuman Biswas . ) \lg
L"/h:(ﬁ\:zﬂ ()Hu:ct' ) | ‘
Cenoal Health Service -
30 Ansan Rilles

OV 99 APO

i Jue Seerclary to Govt of India
Ministey of Health and Family Welline(gept . ot jijealth) b
altl

Mirmman Bhawan

Mow Delhi 11001 oo
i Throush proper channel) : . N
N L - Vd

Sl APPLICATION FOR CHOICE POSTING ON

COMPASSIONATE _CROUND _REGARDING  ~ 70

Rl Ministry of Health & Family Welfare Memoe No. A:12025/205.9%-
: CLIS T dated 27 May. 1999, o

NI

Pl tind herewith an application for choice posing in preseribed 1oima
(e, profeama Lol Mimstry eircular Noo A2201 2. 2098-C1HS U dated 20 Myreh.
20055 vespect of the undersigned. This bs further 1o applications uo. il ated
PO man, 2002 and 31 Dec, 2002, L

' . . . . . Yy - R [T -'I 1
/\n Cllis e 1S u.'qm:-blcd 11 VoW ui Lhc Pum hc:uin conunions tie -

.
cpyeto e nl\.x.l
Lrtdnaniartes bawid,

Yours faithtully,

C \
© ) vt /1 ‘L.\,\;-c\.ﬁ P

Juidl 15 % 900% (DI BUNMAN BISWAS)

Place & Assun Rifies
CA R APO
L
. Request for posting m protorma L !
& | |
g 0 , . . |
NI 2. Photocopies of relevant medical decuments (03 Sheety), :
R i aavaice - Advance ooy sithmifted for early action pledss
' :
- ' i
o « 4 LAY £ o
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CHS I dated
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——
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A ‘o Phone : 334-9863/9923, 337- 4247

RAMESWARA NURSING HOME (PVT) LIMITED

P-155, C. 1. T. SCHEME VII M (ULTADANGA), CALCUTTA-700 054

. _DISCHARGE SUMMARY CERTIFICATE
Admittod under Or. ___ K- X . LHARNMA Indoog Registration No._2Z 9269
s Mame___ MRS (Huava B S KA
; Age. 3 Moo S Sex ~ Religicn {‘7‘
Addiass U7, _KALL kumar M AT\ MDAR,
(AT 044 PuR y CAL-7% Telephone No.
: Date of Admission . 4 5. 2wy _Date of Operation
Dateof Discharge _____ 8- . 257D
Briof Clinical History o :
INVESTIGATIONS — A \A Alla el ) . T e
Plood Urine - —_ Stool ' -
X-Ray Report _____ \ . ) , -
. C. G. Report A | '
\\ - - s .
BiODSy Repﬁﬁ \ .___ :
. . - 0 ‘MA\‘.“:N
Diagnosis__ AT D __.._L,_ MIR_PhT L Sub aoan h 9"'\*‘1’; 5 sl clg g‘m
"UM\,
Treatment Operation___________ e Rt
Result .o’ Cwed______ impoved___ v~ ng Changes ' Died____ j | ’
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T
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e

- : i
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( For all Pathological Investigations and E.C.G., X-Ray )

t Gt Hecogrised) -
g Wi__ 20, Santoshpur Avenug
Fn | Kolkata - 700 075
Sanday 1% Moot L,j Phone : (Lab) 2416-7G36
jow.  Omt.Chhaya Bisuas.  Tage 58 Yrs.
it oy by R.K.Sharma. MD Oip. CARD - _ PartExamined _l;t?e-as.t__P._A.

X-RAY REPORT
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Domes of the diaphragm are smooth.,

Both C.P.angles are clear,

Cardiac size is enlarged with hypoplastic

aortic Knuckle with full Palmonary Conus,

tvidence of Pulmonary plethora is sseen,

The app.suggests - C,H.D, left to Right
shunt » A.5.D.

Suggested - Echo Cardiography.,

e " T

Y
-
” Radiologist :
19.6.2004. Prot. (Dr.) Mahadev Chakraborty |

Date . . MBBS, MD, DMRD (CAL)
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M.O. (PG, Chandigarh,, Dip. Card. (Cal.), Sa La%te. Kolkata 790 097
) . . Phone : (033) 2335-6608
O.N.8. (Gen. Medicine), D.M. {Cardiology). '

' E-mail: ranjankumars @ yahoo.com
CONSULTANT CARDIOLOGIST ‘
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original Application Ho,253 of 2001 j

Dato of Order: This the 12th Day of Juby 2001.
HON'*BLE HRoKeKe SHARMA ADMINISTRATIVE MoMBER

. . - .t . I
Dr.Ujjval Roy ) E
S/0.shri Parimal Ray,

Vorking as Sr.Medical Officer,
1 Ascan Rifles, Aigaul, !

ﬂiﬁotﬂn. C/o 99 APO see Applicant !
By &dvocato Mr.M.Chanda.. » Mr.U.N.Chakraborty, :
MroHoDutta, ) -

oVgo

1o Tho Union of India, !

Through the Secy. of the Govt. of India, !
Hiniotry of Health & Family Welfare,

Hoyw Delhi. i
20 The Scerota to the Govt.of India, ‘
Hiniotry of e Affairg
Govarnment. of India,
Now Dalhie
/ AW T-"&u,;‘ ¢« Tho Undor scoy. to the Govt. of Indta :
i A& W Hinlotry of Health & Femily Welfare,
}!f /;\,,\;;:;‘\ U Govt of India, .
T "!.vfm‘f%k '3  The Diroctor Gemeral of Agsam Rifles, |
% @:l/’/ A Hcadquartor, Shillong |
"\ tb ) /,
e, ..wc~ B¢  Tho Dy.Director{admn)
Pla Agsan Rifleg, A31:(1’:';.'11ong. +es Respondents,

= L4
By Nr‘W”kaOEZIC.G' SeCoe
O-R-DGI‘E-.R:-
Ke K o SHARUA ﬁ&‘ﬂasagmwz

By this application the 2pplicant has requested
for transfer and Posting in choice statfion in the light
Of the OeMs dated 14412.1983 1ssued by the Government !
of India, Ministry of Finance. The aﬁplicant ¥@s recommen-

-

ded for appointment to the Central Health Serwices. The

contd/e
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f-vapplicant has served Agsam Rifles in NorthEastern chion.
: since 34501953 and has served more than 7 years..Ths
f??‘app&icant acquired a right for the benefit of choice
h’%atation posting given in the light of the UeMe 3962001/2/
283/3/1" dated 4.12.83 isgued by the Govermment of India,
" Hinistry of Pinance, Department of Expenditure &sfter &
spacific tenure postinge The ci@illan Enployees cof the
Central Ggvermasnt employees are, entitled to choice
station posting after completion of 3 years tenure postinge
: " The applicant sutmitted representations dated 2049.1996
| . and 15.4.99 giving his choice station of posting outside

///ggwdhkgg\tbe N»R.Region. The applicant submitted anothar represcnta- .
)
‘%tion(hnnexurdVD which has bean rejected by the order

ted 14911.zooo(a,nnmm:e VII). The applicant's case has

en rejected on the growund that the applicant was .
apscifiocally recruited for Assam Rifles, N.B.Region, in

. consultation with Government of India, Ministry of Health.

:
)
! !
o
| B
i
ke
RS
ANH
J

-s.The respondents have further stated ;he:ein that his

'E request £4r choice placa of posting will be considered in
-due cdurae. Kaeeping in vLeu the adminiétrative requitement.
The respondents have not £iled any written statement.
However, Mr.B.C.Pathak argued that in view of the shortage
of officers in the N.B.Region the applicant's request '
 could not pe acoepteds Mr.M.Chanda learned counsel appearing

., om behalf of the applicant refers to the Judgmentﬂof this

é ' éi‘ Bendh in OcAoN0.250 oFf 98 dated Be1.1999 and QeheNoo 287 Of

2001 dated.2.202001. In the said judgment) it is held that

tho Govornment sarvant, posted in the N.E,Region are entitled

to choice station posting on complstion of fixed tenure.
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N

Application {s allowed with direction to the respon-
dento to considor the cagso of the applicant for his trange
for fram the Morth Eastorn Region and posting at a place of
his choico, as early as possible, preferably within 3(three)
moaths from the date of receipt of this order,

Application 1s ccordingly allowed There shall

ho--sver. be no order as €O costa,

.

pue
e ———

— e Sd /MEMBER( ADM)

| -
ey 1..u TN
) RO . e Y
& | ’/‘
o LI r“\' -
T o '%""./’J%
— 1 - e
v T Sl
{'_“ NS

% '.._:' :;2/! b ’
N S/ ‘ o
o "::J / Jauted 10 w \rfwﬁ]
\\_// giid SN
A
o ijit‘?’ (n
C.A icc(r wand 11 BANCH

(,undh“l 8 905

§L< A

4

)




R e .

b . -—— — N i I ' ‘?l J t
R | | o T
5% Se.no. pagt| T
a ‘:“;"'.‘.,‘.' ‘ . —-‘N‘Jn!; :
i ————— _ —c |
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/\;y« : CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENGH. .
f‘s . C'fv,v . i .- :
/& .,:»51‘5;‘42;. Original Application No. 341 of 200%. b\ » ';

0 H . A .

fﬁafa?f Date of Order : This the 1st day of May, 2002. ‘
¢ et o m

The Hon'ble Mr Justice D.N.Chowdhury,Vice~Chairman.

Dr. Rajeev Ranjan,
son of prof. Rajendra Prasad singh, .
Hedjical officer, CHS,
\ 6, Assam Rifles, ,
. : P.O. Khunsa, Arunachal pradeah. ¢+ + o Applicant

.By Advocato Sxi M.Chanda.
- Varsus -

1. Union of India
through the ‘Secretary to the

Govt. of India, Ministry of Health and F.W. ;
New Dalhi. . )

2. The Secretary to the Govt. of India,
Ministry of Home affairs, '
o Government of India,
New Dalhi..

3. The Director General of Assam Rifles,
Ministry of Home Affairs,
Agsam Rifles,
Shillong.

4. The Deﬁuty Director {admn.) ) : i
hssam Rifles,

shillong. + » + Respondents.

o —— .

By Sri B.C.pathak,addl.c.G.s.C.

{  CHOWDHURY J.(V.C)
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one more cage of poating at a place of his choice
1n terms of the Goverment poiicy. The applicant was | |
= 1n1t1ally appointed under the Central Health Service (CHS)
as Medical officer'or:nthe recommendation of the UPSC. On
'his appointment to tée post of Medical Officer under CHS
SOR -in the Ministry of Health and Family "elfare his services
:;"QM ..?was placed under the Director General, Assam Rifles and

f'fu he Wag pogted in 6. Assam Rifles and he i3 serving in the .
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He 8ubmitted application through oroper channel for

transferring him from Assam Rifles to CHs for posting him

L eny of the CGHS Dispensaries at Patna, Ranchi or Neiws Dslhi.

cn 209 2000 hia Iepresentgtion was forwarded by the

Commandant indicating that officer was to completd his

normal tenure of three years during February 2001 in Asgam

Rifles and due for posting. He accordingly recommended

ﬁor posting him out to one of the &tation choosen by him
&. KR o , on cczmpletion of three years tenure.

7 25.9.2000 the DGAR was informed that application for-

By Memcrandum dated

po3ting of the applicant was returned unactioned as

'f:ﬁ&dical Officer did not complete the normal tenure of

four Years in the organisation with the direCtion €0

advise b the officer to submit application on coxpletion
of tenure for processing the case.

} ; :

The applicant assailed
_ﬂ;the logitimacy of the Baid order.

Hence this épplicétion .

L

fjftza’ as per the prescribed norms communicated through

uhﬁ memorandum dated 14.12, 1983 in respect of facilities
for clvilian employees of Central chﬁrnment serving in
"‘North Eastern Region and Union Territories the tenure
vlpostihg.ia brovided for three years at a time for of ficers

| thh services of 10 yeare or less and 2 years of service

@2 a time for officers with more than 10 years of service.

Af“Cu Complation of £ixed tenure of service the authority is

to conaider his posting to a station 0f his choice as far

a8 pOssiblee After completicn of his tenure the applicant

no doubt is entitled for cconsideration of his cage for

e posting in a choice place;vThe respondents in its written

Statement however referred to the OC:M. No.MOF(Esprj)‘'s I.D.

) 'é«? 11(2)/B.1i(B)/2000 d&ted 27.7 2000 wherein it was

mentioncd that the oﬁfice mamorandum dated 14.12.83 was

.,i'

- ) i

contd .3
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not gpplicable to the cmployee od’initial posting to

. the Horth Eastern Region. The policy guidelines were

introduced to ronder justice to the employze posted on
orth East Region. The authority itself indicated that
-fl-x@ applicant {8 entitled to bs conaidéred for.gotting
SR a cnoice place of poating. The applicant has completed

| ;'ﬁlhis tenure and thercfome his case requires considoration.
i ‘ PR LR R A )
k '51;v3s ~ Upon hearing Mr HM.Charda, iearned ccunsel for
‘E;é-the opplicant and Mr B.C.Pathak, lcarned Addl .C.G.S.C for

{ ' tha respondents and considering all aspects of the matter

. and also in the light of the judgment and order passed

" earlfer in similar 0.A.315/2001 disposed of on 24.4.2002,
f'@ tﬁonresponQents are directed to take up the matter of the

" gpplicant also for posting him out on;completion of hiso

f tenure with utmost expedition. The respondents are accor~

? dingly directed to conaider the matter afresh for pOBting

;i;the applicant out of N.E.Region as expeditiouely as

. possible in t@e light of the obscrvaéioﬁs made in this
application and also in 0.A.315/2002.

' - ; E Subject to the ebservations made gbove the
; TN {

> no ordar as to costs.

e

. ' sd/VICE CHAIRMAN

' ﬁ qpplica&ion stunds dispoaed of . There shall, howover, be




bf ice of the Directorate Bensral A=cam Rifles
¢uch fully acqueinted with the facts and chcumsta

n. the 0ffice of the Directorats General As

70 hereby solemnly affirm and say a® follows
1

“ﬁ'RQL.”BWInf*TRJrTHL T
GUWJAHATI

] In the matter of :¥
8.A. No,340 of 2004

5oy

CO/u

Qt\%;

. /Y

Conding

RTBUNAL g

“Cent*§ S0VL
<3
g

ddl.

=]

Or, Suman Biswas «.ofpplicant

-yercsus-

|
| : Union of India & 0Ors.

| , )
l RESPOMIENT NGS.1,2,3 & 4.

®

that 1 am the Chaf Law Offie~ 0

-

Eh

4 have gone throuch a copy of the application and

the contents thereof. Save and axcepl whatever is

bdmltbed in this written statement the other conte

Statemehf may be deemed to have heen denied, I am

2.
@ade in paragraph 1 to 4.1 of the apnl

o
matter of record,

3, That with regard
cationythe respondents beg to state that the applicant
ficer in Resam Rifles, un”er

of India, Ministry

\OF the apnll
lwae appointed to the nost of Medical Of

‘cpecial Recruitment for Aseam Rifles, vide Govt.
of Health ¢ Family Welfare Memorandur dated 27=5

of thes present

submitted that in pursuance of fCentral pdministrat
isuuahati Bench order in G.A. No,31572001, a sched
iof CHS doctors from Asesam Rifles order of their e

prepared 1n the said Original Application, the H

Wulﬁe their judgement dated 24~4- ~2002 held that -~

LN B 2R 4

Resnondent

WRITTEN STATE{ERT FOR AR ON REHALF OF

cdons, N. Rhamne , working as Chie] Low Officen

cam Rifles,Shillong .

The

iﬁlong and as
ncee of the cace,
have understood
specifically
ntions and

authoriced to

File the written statewent on behalf of all the rerpondents,

That the respondente have no comments +o the statemente
ication being factual and

to the etatement made in paragraph 4.2

c-100a{annexure=T71

friginal ngllce+1on;. 1t ie further reep=ctfully

tive Tribunal,
ube oF transfer.
egniority has been

on'ble Tribunal

/4
Contd,.p’ 2~
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npppropriate mechanism ie to be explored with utmost

kpediency, co that the morale of such officers can ber kept high

ﬁd that can only be done by

8

aj authority finding out the solutiaon
by transferring them out a¢

R

per their eeniority in the North East
iegion.

‘ Considering all the aspecte of the matter, T dirsect the
g cace of the applicant in the light of

the policy

i
espondents to take un th

he observatione made in the jucdgement as well a®
of terme with utmost

‘.,;b

uidelines on posting out on completion
Aypedition. Subject to the observations made above the applicatian

L

stande disposed',

A copy of 0.A. No.315/2001 the Hon'ble Tribunal judgement:

@ated 24-4~2002 ie attached ac Annexure-I,

nccordingly a echedule of trancfer was draun by thre
re for transfers of CHO doctore out of Ascsam
ccam Rifles, i.e.

"inictry of Home Affai
Rifles on the basis of their eemorlty in the A

lhoee doctors who joined fAcsam Rifles early will be trancsferred

Firct, Aecam Rifles had then drawn a seniority roster and

lcirculated it to all units where CGHS medical officere are posted. .z

“Tne redical Officeres are being reverted ae per the Seniority roll

@fter taking due eanction of the Minietry of Home Affaire, Ac per
suman Biswas can be considered for his

3&ne ceniority roeter Doctor °
itranefer in the year 2005 only.

H
i

|
‘m That with regard to the ctatement made in paragraph 4.2
’of the apslication, the res pondent beg to state that the office

gFemorandul No,20014'2/82/G. 1V dated 14 Decembsr, 1983 iscsued by the

r?unl try of Finance, Department of Expenditure, Govt. of India
Vprov iding choice posting to the Central Govt. Employee on their
“poctlng to the North Fastern Region including the Boctore
wbelonglng% to the Central Health Scheme {cHs) ie wrongly 1nterpreted
tby the apnlicant., Minietry of Finance, Deptt. of Expenditure E.TI

| (8) Branch vide their latter No. MOF {Expdr) 's I1.D.No.E.TI{2)/E-11
1(8) 2000(509) dated 27=7-2000 have stated that a¢ regarcs the

issue telating to Tenure of posting of the employse poceted in

f
!

' North Fact Regio n, DOPT has clarified that thers ie no general

| Policy of posting and transfer of Central Government eervants
3uor<1ng in various Nlnlutrlee’ﬁemartmenvx. The Ministriee’
:ﬂepar+men+° are competent to formulate their specific echame laying
idoun the post tenure’ /station tenure keeping in view the availa-

bility of manpower, functional needs, financial censtraints an”

¢=en¢1t1v1ty of poste stce,
“ Contd..p’ 2=



A trJe'copy of Finistry of Finance Department of
Expenditure E.TI(B)Eranch vide their letter No.FOF
{expdr)'s I.D. No.@.I11{2)gE-11{P)’2000(509) dated

27-7-2000 is atlached as Annexure-II1F

5. That with regard to the statement made in paragraph 4.4
of the applicatio n,the respondent beg to etate that the CGHS
fMadical nfficere are posted to Assam Rifles and serve till the
revercion ordere are received from the Ministry of Health & Family

Welfare, The Central Adminietrative Tribunal,Guwahati Bench had

-tuled on 24 April 2002 in DA No,315 of 2001 {Annexure~T refere)
that "Appropriate mechanism is to be explored with utmost expediency,

g0 that the morals of such officers can be kept high and that can

only be done by authority finding out the solution by transferring

them out as per their seniority in ths N,E., Region™,

"Concidering all the aspects of the matter, I direct the

L

respondente to take up the cacse of the applicant in the light of

the obeservations made in the judgement as well as the policy
guidelines on posting out on completion of terms with utrost
expedition, Subject to the observations made above the application

stands dispocsed™,

, Accordingly Assam Riflee had then drawn a seniority
iostef ant circulated it to all unite where COH® ferical officers
%re posted, The medical officers are being revertad as per the
feniority roll after taking due ranction of the Minictry of !lome
Affairs, As regarde hie application, it is submitted that though
few posting prior to Jul 2000 ordered by the Ministry of Health

& Family UWelfare have been implemented in letter but no posting

thas been carried our in the light of Government of India letter

- dated 27 July 2000, roreaver Govt, of India,Minietry of Health
& Family Welfare, New Jelhi vide their lstter No,27-01-20CS heas

intirated that "ag schedule of transfer of CHS doctors from Aseam

Rifles in the ordar of their seniofity has been re prepared. Bs

per the schedule the applicant can be consicersed for his trancfer
out of Assam Rifles during the year 2005, for which pecessary
action will be initiated in thies inistry in dus cource of time™,
Cony of the letter dated 27-01-2005 is annexex herewith as

Annexure-T1T11,

In view of above circumetances, the despondent further
beg to esubmit that as per seniority liet of the doctor prenared
by the Minietry, the posting of the pstitioner is due in the year
2005, as such the resnondent respectfully submit that the precsent
Original Apnlicatinn lacke merit and the HOM'RLE Tribunal may be

pleased to reject the present Criginal Application,
COntd. op/a-
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6. That with regard to the statement macde in paragraph ¢,5,
4,6, 4,7 and 4,8 of the application,the respondent heg to state
that though few posting prior to Jul 2000 ordered by the Pinistry
of Health4& Family Welfare has been implemented in letter but

'‘no poeting has been carried our in the light of Govt. of India
‘letter dated 27 July, 2000,

T That with regard to the statement made in paragraph 4,9,
"4.10 and- 4,11 of the application,the respondent beg to state that
“the judoement of Hon'ble Tribynal has been received in a ceries
of the casee and foruarded to Ministry of Home Affaire as wall
“pinistry of Health & Family Welfare for further implementation
‘of the Learned Tribunal order but same has not been accepted by

* the Govt., of India and referred to the Govt. of India [lero dated
127 July, 2000 under which it has made clear that percone who are
iparticularly enrolled for the North Fast Region, are not entitled
fto the benefit of choice posting after completion of fixed
'tenure, as etated in Govt. of India, Office Memorandum dated

» 14 December 1983,

f8. That the respondgnt have no comment to the estatement

“made in paragraph 5.1 to 5.6 of the application, "
g, That the applicant is not entitled to any relief sought

_for in the application and the came is liable to be dismiespd

with costse.
YERIFICTION

1, Gt Nawnwl Khawnoo  yorking as M Lows O fhean

in the Offine of the Directorate Gensral Assam Rifles,Shillong

being duly authoricsed and competent to sign thie verification

do hereby solemnly affifm and state that the statements made in

. paragraphs 1 and O nf the application are true to my

" knowledge and belief, thoee made in paragraphs 2 L 8

" being matter of record are true to my informaticn derived there
from and those made in the rest are humble submission before

" the Hon'ble Tribunal. I have not cuppresced any material facte.

| And T sign this verification on thie the (0 th day
‘ of tMhonch WAS- < W

DEFLNENT

{Navaret Xhanne)
Calonet
Chicf Law Offtrer
-aad- Dircererate Gengral Azsam Riftes
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. CFENTRAL ADMINIGTRATIVF TRIBUNAL, GUWAHATI BFNCH., é%
. el ;
Co i Original Application No. 315 of 2001,
L .,

'";' Date of Order : This the 24th pay of April, 2002. ®

”THE HON'BLE' MR JUSTICE D N CHOWDHURY, VICE'CHAIRMAN;-
i '

"br. Tamal Kanti Roy
-'8/0 Shri Anil Kumar Roy
§ 'ﬁSenior Medical Officer
12 M.G.A. R., Assam Rifles - ' .
' ‘iMaintenance Group, Silchar - ‘
yDistrict Cachar, Assam. e e » Appllcant.

fo Advocate Mr.M.Chanda, Mr.H. Dutta, Mrs.N n. Goswami
; & Mr.G N.Chakraborty.

- Versus -

‘l.  The Union of “India
i Through the Secretary to the
| Government of India

i ‘Ministry of Health & Family Welfare_
i New Delhi.

2. The Secretary to the
i 'Government of India
" Ministry of Home Affairs
i, ~ Government of India
3’ New Delhi.

P

ng' 3\\ The Director General of Assam Rifles ’
' ¢“tq£;\\l~\ inistry of Home Affairs '

e Deputy Director (Adimn.) ' L
vsam Rifles, Shillong. - - ~« .+ Responderits.

" -application under g section 19 of. the

fAdministrative Tribunal's Act, 1985 has arisen and is

directed against the order dated "14.11.2000 declinlng

——

"

to accede to the prayer of the applicant for posting

1

N C_on"cd_a /2
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. ‘ him‘ at place. ‘of his choice in the folloming
i'circumstances.
1. . The applicant was initially appointed in the
Central Health”%ervices'as a Medical officer.lne was
transferred under Assam Rifles and initially posted at
. o Y
' Jhalamukhi; Manipur under 21 Assam Rifles and continued
Y | there tili September, 1995. DuringZ;gsignment at
JhalamnkhL~the appiicant was sent to Jammu and Kashmir
for about nine months andithereafter he was‘tranSfer&ed
to 29 Assam Rifles in September 1995 and posted at
Kohima, Nagaland where he served upto December, 1998.
In Decemher, 1998 he was transferred to silchar at 2
‘M. G. A.R., Assam Rifles where he is still continuing.
Region

| After serving for more than . seven .years in N. EJ/ the

applicant submitted a representation for posting: him

NN S

gt and give him a choice poeting in terms of Office

emdrandum No. 20014/2/8'%/E.IV dated 14.12.1983 issued.
by bﬂ:he Government of India, Ministry of rinance, New
// Déghi whereby the authority provided .some special
w;"i facilities to the civilian employees of the Govt. of

India posted in N.E. Region 1ncluding ‘the facility of

—— »._-———.—‘— e —— YT

Z1 oy 0w
~f““¥ transfer and posting to choice station after. serving in
L JEN r
;;gi th? N. EfRegion for a specified tenure, 3 years in case
L ofgthejapplicant. Failing to get appropriate response
BILRN | _
._“ENCB from the authority‘against the representation,submitted.

the applicant knocked the door of the Tribunal by way

',\“//\wffY/V of an application which was numbered and registered as

v
.~ 0.A.387 lof 1999. The aforesaid O.A. was disposed hy

Coptd./3 .
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"3 t0 5 of the said 0.a,

light of the Clrcular apg Instructiong on the Bubject
within the Prescribeg pefiod. The applicant‘dréw

authority by its communication_

informeq the applicant about jgg

Tequest, Hence this

the‘respondents.'

2, | Mr.M.Chanda}

the,applicant submifted

Mr,B.C.Pathak

» learneq Addl.C.G.S.C. for the-
reépondgnts,_‘on the. other hand,

submitteg that the

!

e

.
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C‘dgted 5.9.2000 decadering all the CHS posts’for'forming

-7

In support of his ‘contention he referred to

- the Government of India Circular WNo. MoF (Expr) 'S

I.D.NO.F.II(2)/E.II(B)/2000 dated  27.7.2000. Mr.Pathak

submitted that the circulér dated 14.12.1983 is only
applicable to the Central Govt. Employees who are

posted at N.E.Region on the basis of

‘transfer/deputation. The order does not apply to the

'emploYees ‘initially posted in N.E. Region.The order

also indicated about its concern that has arisen in a
number of pending requests for transfer of doctors from

Assam Rifles and also the unwillingness of doctors

‘selected through the Combined  Medical ~ Sérvice
 “E#aminationv to join Assam Rifles. The Ministry of
'; Health & Family Welfare'hés al?eady taken upﬂ#he matter
. with the Ministry of Home Affairs for decadrement of
i;ﬁﬁg cHS posts from the Assam ﬁifles aﬁd also, £illing

‘. ug the posts quickly by them so as to release all “the

dis .doétors. The order further mentioned about the

Ministry of Home Affairs directions issued by letter

‘ g‘parate,Medical'Cadte for Agssam Rifles. The Ministry
requested the Ministry of Health & ramily Welfare
< ’ o

Aot to withdraw the Medical officers till suitable

arrangements are by way of creation of a Medical Cadre

_for.Assam Rifles. Tt was also mentioned that all the

doctors hof_ willing to serve in Assam Rifles would

ultimately be taken out from there.

contd./5
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I have given my anxious consideration on the /X l
‘) S matter. The authorlty no doubt expressed its anxiety- to
/ oA withdraw the Central Health ‘%ervices Medical Officers

from the Assam Rifles, but at the same time the authority

also" kept in view the public interest, mainly the:
inte‘rest of the Assam Rifles ‘who are' working in difficuit
§ 3reas. It was mentioned at the Bar that the Ministry has

alresdy constituted . a Transfer Committee  for

cons}derétion of the case for posting out such. officers.

The case of the Central Health Services doctors who are f’

‘WOrk;ng in the Assam'Rifles, no doubt, has its own merit. A
B

Their grievances for posting them out requires early

solutio_ns. The authority has no doubt expressed its
concern, but then these doctors cannot be kept guessing.
The vrespondents must keep their side of the hargaln

-ApprOpriate' mechanlsm is to be explored with utmost

iency; so that’ the morals of such officers can be

'high and that can only be done by the authorlty

g’fout th_e solution by t‘ransferring them out as per

f seniority in the N.E.Region.

e

, | ]
Considering all the aspects of the matter, T . J
e . o l
' |
i
|

ect the respondents to take' up the case of the

cantin the 1light of the observations made ‘in the

1 ent as Well as the policy guldellnes2post1ng out ‘on i

'> etion of terms with utmost expedltion. Gubject to

nds
bservations made above the applicatloné dlsposed/

There sha 1, however, be no order as to costs
5d/ VICE CHAIRMAW Lo

ﬂfﬁﬂﬂ ( mgifm wes
mmnl A&mlnls\vanvn T s,
et swraie afee
\uwthm\ﬁendn Guwawg ' J
| sl mm"u..vmn 1) | . |
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‘ser
: conrpelenl lo formulate their specific schenies laying down the post ichure /station

/0 R

‘p. :

e f»‘

-

~ Ministry of Finance -
Depurtment of Expenditure
L, ll_(xﬂliranch :

Reference Mnmny of Health & Tamllv Welfmes O M. No, C- I7OI 1/5/99-

CHL 11 dL 16.5.2000, se:king clarification for udmtssublhty of the North Eastern

Package as available to Central Goverfimend employees on thieir pmling, lo NI, Repion,

to the doctors belonging to Central Health Scheme ((‘IIS) in tettng of I‘umnce ,
sltysOM dated 14.12.83, R L

The concessions / incentives - ;,l.mled ‘vide ~ this Ministry's O.M. No

B 20014/2/81 E1V dated 14.12.83 are applicable to Central Goverment Gmployees
‘who ure

¢l

~ This order daes tiot apply to the employees ot their inittal posting in NER( As regards

posted to any stale /UT of N.E. Region on the basis of llamlLZl:pulnlton

the issue telating to Tenure of posting of the erployees posted in NER;DOPT has
clatified that there is no Generat Policy of posting & transter of Cenital Govérnment
\luntq working in various Ministries/Deparlinents. The Ministries/Departinents ave

“cottstraitils and sensitivity of posts, elc. )In case ay further clarifications afe dumcd
oh lhmssue the mallu inay be taken u dneclly witl the DOP&I

tentre Keeping in view. the av(nlabnlnj of manpower, functional needs, linanclal

(NP, Singh)
Uidei chl‘clm‘y E.1(13)

FA([leallh) S ‘ ‘ : . \\ \\ B
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‘No.C.17011/2/05-CHS.IT

oL . :' | - Government of India | Y
. / 3 ~ Ministry of Health & Family Welfare .
Q\\ | ‘ | | ’y

New Delhl fhe L5 an 05

\/ﬁ@j ~° | ‘ |
, »

~ Joint Director,

" CGHSs,

Anand Kutir Path,
| Zoo Nagar, Tiniali,
R "~ Guwahati- 3.

\ r-"le a1 !\
\W.Ocnea

pe—t

| Sub OA No. 326/04 and No. 340/04 filed by Dr. R.S. Rawat, SMO "
. “and DF. Suman Biswas, SMO; Assam.Rifles-respectively before

CAT Guwahati bench regarding their transfer,

_Slr"’,

.. Tamdirected to enclose herewith a coples of OA No. 325/04
o - and 840/04 filed by Dr. R.S. Rawat, SMO,and Dr. Suman Biswas, SMO,
Assam Rifles recelved from Deputy Registrar, CAT Guwahati Bench.
Yol are requested to approach the Govt. Counsel and request him to
kindly defend the cases on behalf of Union of India. You are also
requested to inform the Counsel to appear before the CAT, Guwahatt
bench on behalf of Govt. of India, Ministry of Health & Family
~ Welfare on 28" Jan., 05 and oppose the admission of the OAs on the
. following grounds:- "

i) .br R.S. Rawat and- Dr.Suman Biswas were _recruited

“Merio.* No. A. 12025/210/98-CHS.L: dated 04.02.99 and

shirewith. -

Th' pursuance of CAT Guwahati Bench order in" OA No.

315/2001 filed by Dr.T.K. Roy, a schedule of transfer of

q.\" CHS doctors from Assam Rifles in the order of their
seniority has been prepared. As per the schedule Dr.

. R.S. Rawat and Dr.Suman Biswas can be considered for

. b Jheir transfer out of Assam Rifles during the year 2005,

for which necessary action will be initiated in this

Mims‘rry in due course of time.
73

2| In case the OAs are admitted Inspite of above referred

arguments, the Govt. Counsel may be requested to seek 8 weeks time
i o for* filing the counfer reply in the respective OAS , dagh Buzssd

o

SPEED POST/CAT CASE F@L

fe wwrsizs " “gpecifically for Assam Rifles in the year 1998 through a
speclal recrultment drive conducted by UPSC. Coples of -

'No.A:12025/205/98-CHST dated 27.05.99 are enclosed |

e ——————— o -
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3. As such the paramse commem‘s for the OAs will be forwarded
to you in due course. |

4. - The Minisfrry may,be apprised of the further developments of
the cases f'rom_ﬁme to time.

Yours faithfully,

a (ARVIND KUMAR)

L ,; | UNDER SECRETARY TO THE GOVT OF INDIA. - .

py to: -
M ' Director General Assam Rifles, Shillong 793 Oll

-2 ;»;, ShAK Chowdhuri ,Addl. Central Govt. S'randing Counsel, Cem‘ral
Adm'nls’rruﬂve Tribunal, Guwahaﬂ Bench, Guwahuﬂ 780 010

(4

Lo (ARVIND KUMAR)
! UNDER SECRETARY TO THE GOVT OF INDIA.
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